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CEN TRAL AMiNISTRATI U_E,T'RIBUNAL PRI.N CIPaL BENCH
NEW DELHI,

1 ). 0,8.,N0.,1376 of 1996

Shri anrit Lal Ty =i, -
/o shri Rem Gopal Ty =i, ‘ .
Wrking as Asstt. Postmaster {s8 ) in pelhi G,P.0.,

R/o village Ghasoli Distt. Sonipat +....fpplicant.
Vs rsus

1. Union of India through
the Secretary,
Ministry of Oommunications,
" Deptt, of Posts,
Dak Bhawan,
New “elhi= 110001

2. The Chief postmaster,
Delhi GPO,
Kashmiri Gate ,

Delhi- 110006 ' ssos RBSpOndentss

2) 0,8,N0,1239/96
Shri Roshen Lal Bharduwaj,
$/o shri Roop Chend Bhardwaj,
working as Sub-Postmastsr Pooth Kalan,

.P.0. Resettlement lony,

Delhi 41, under Delhi North Postal Division,

Nangloi hi- '
9’0 anglo 4 Del i ......omplicaﬂto

Ve rsus

1. Union of India through

the Secretary, :
Ministry of Communi cations,
Osp artment of posts,

Dak Bhawan, ,
New DBlhi - 110001,

2, The Senior Supdt. of Post 0ffices,
Delhi North Postal oi vision,
Civil Lines,
Delhi - 110054 i coeso Re&ondmtSO

\ _ o '
By Adwcates Shri Sant Lal for the applicants,
shri M.M,.Sudan for the respondents,.

HON 'BLE MR.S. R, ADIGE MEMBER(A) .
HON'BLE DR.A.VEDAVALLI MBER(3), = . W

New Delhi: Dated this the 2/~ May,1997,
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. JUDGMEN T |
BY HON'BLE MReSe ReADIGE M EM a'engg)_;-

As these tuo 0As inwlwve common questions

of‘ lau and fact, they are baing disposed of by this
common ordsre o

2, Applicants in the tuwo 0_¢is segk a direction
to respondents to treat the p'erio_d‘:o-f’r suepensioﬁ
f‘r&m 15,6.89 to 31,5,90 as p‘eriqupent on duty
for all purposes with full pay and allowances, and
consequential benefits. ’

3. Adnittedly, applicants in both OAs were
suspended with immediate effect vide order dated
15,6.89 (Annexurs =al) on the ground that dep artmental
proceedings wsre contemplated. Thareafter by order
dated 31o'5.'90 (Annexure_- A2 ) the suspension was

~rewked and spplicants in both 0as rejoined duty

on 1,6490, plicants in both 0As contend that

No order has been made under FR 54-8(1) by responden ts
although nearly 7 years have alapsed since the
applicants .rejoined duty and no charge shest has

been served or dqaarbnantal proceedings 1nitiated

ag ainst tbem P

4, Respon dents in reply do not deny that
charge shest on the applicants in both 0as is yet

to be issued, In reply they state thgt charge shest
is being issued and the manner in uhich the
‘suspension parmd is to bs tresatag under FR 548 uiil~
be dacided af‘ter the dep artmantal pmceedlngs are
concluded, |

5, - Applicants® counsal \Has relied tpon tuo
rulings vize Sirdhari Lal. Vs, Délhi Administration

& Ors (1993) 25 a1p 321 Nd N.CoDas Vs, UOT & Ors
1990 (1) am 270 in Support of his contention that

rUpon relnstata‘nent af‘ter revocation of suspension

"~ .
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thers is a maﬁdamn/ d.u-ty_‘calst on ompetant authority
under FR 549__(1) to make a specific order ragarding
payment of pay and allowances to the Govt. ssrvant,
which may subsequently be revia\.}ed by the competent
aufhority after conclusion of the disciplinary
pmcaedingé under FR 548 \(6). « In both thoss 0Opas
respondents ware directed to release the pay and
alloyances to those @plicanj;:s' for the suspsnsion
periode Shri Sudan has not been able to fumish
any material to indicate that those two judgments
have not become finals In the present case, the
matter is compounded by the fact that deSpite

the p assage of nearly 7 years since the sus;:ansion
uas re wkad, the disciplinary procesdings against

applicants in the tw 0As have not ewen comman ca do

6o - In visw of the great delay causad in this
cass for which no satis=factory ‘explanation is
forthooming, in the in terssqt of "justica respondents
ars directed to release[;\c:;pllcmts pay and allowances
for the suépension period within tw months from

the date of ‘re‘ce_ipt of a copy of this order-, subject
tor euisg of the same upon conclusion of the pf
contempl ated against them in accordan ce with J

FR 548(6). No.costs,

7, . Let a copy of‘ this judoment be placed on
the file of 0A No, 12:9/96a/s:>

ALOA&NJ[O /{oﬁ | J
( DR.A.VEDAVALLT ) ( S.R.ADIGE ) |
MEMBER(D) . msme:a(.q),
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